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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

38,MG Ma

To

rg Civil Eines,Old Red Building,Allahabad-211001
Regionul Branch, Allaliabad

Dated: 22/6%/20106

Appeltant as per address in table below

Rcspondem as per address in table

Final _Order

below

No. A/70853/2016-SM{BRI dated 16/09/2016

i

[ am directed to transmit herewith a certified capy of order passed by the Tribunal tnder section 35_—(2(1){'_('2}1? the

Central Excise and Salt Act, 1944.
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Assti. Registrir

Application Appeal Name and Address of Appeliant

! F/868/2008

CERA DECORLTD.

C-27 & 28, SITE-CUPSIDC
INDUSTRIAL
AREA,SURATPUR,GREATER
NOIDA.

Name and Address of
Respondent
- -C.C.E.MEFRUT I
Opp. Saheed Park (Near Ashok

k

Copy To
3Advogate(s) / Copsultant(s):

i Lat) Delhi Road, Meerut (L)

D. N MALHOTRA

1

HIGH SCIHOOL ROAD, i

8, SHIVPURL, SAINT MICHAEL, Y

GURGAON,JIARY ANA .

1

22001

\ty%:r Association, CESTAT, Altahabad

5 Director Publications, Customs, IEx
6 NM/fs Centax Publications Pvt. Lad,,
7 Company Law Jnstitute of India Pv

cise, LY. Tstate, Delhi
1512-B, Bhishm Pitamah Marg, New Delhi-3
t. Ltd,, No.2 (0ld no.36), Vaithyaram Street, T, Nagar, Chennai-17

§ Taxmann Allied Service Pvt. Ltd., 59/32, New Rohtak Rosd, New Dethi-110005

9 Easy Service Tax Online Dot Com

Pvi. Lid., 4074, Iscon Mall, Satellite Road, Ahmedabad-15

16 LAWCRUX Advisors Pyt Ltd., LAW House, 1-8, Sector-10, Faridabad 121003 (Haryana)

11 TaxindiaOniine.com Pyt. Lid,, 2nd Floor, Vasant Arcade, Vasant Kuyj, New Dethi - 1 10070

12 Mrk Professional Services Pyt Ltd,, 108, Everest Block, Aditya Enclave, Hyderabad ~ 38

13 The 1CFAL society, 52, Nagarjuna Hill, Punjagutta Tiyderabad.-500082

14 M/S Knowledge Processing Pyt . {taxn anagementindia.com),FF-19,1st Tleor,Cross River Mall,CBD

Ground, Near Karkardooma Court,Delhi-1 1032 .
15CIR. HOTKe Copy 17 Ghard File I2e

ar—r

Asstt. Registrar
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IN THE CUSTOMS, EXCISE & SERVICE TAX AFPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAYL No. E/868/2008-EX[SM]
(Arising out of Order-in-Appeal No. 10/CE/APPL/NOIDA/OS dated
15/01/2008 passed by Commissioner of Central Excise & Customs
{Appeals), Meerut-11) y
¥t approval and signature:
H(;n’blc Mr. Anil Choudbary, Member (Judicial)

1. Whether Press Reporter may be allowed to see | No
the Order for publication as per Rule 27 of the
CESTAT {Procedure) Rules, 19827

2. Whether i would be released under Rule 27 of | Yes
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships . wish to see the fair copy | Seen

of the order?

4, Whether order is to be circulated to the|Yes

K
i

Department Authorities? - _
CRRA Décor Litd, - Appeliant
Vs.
Commissioner of Central Excise, Meerut-II Respondent
Appearance:
shri B.L. Yadav, Consultant, for Appellant i
Shri M.P. Damle, Assistant Commissioner, for Respondent { L
CORAM: Y

Hon’ble Mr. Anil Choudhary, Member (Judicial)

Date of Hearing & Date of Decision: 16/09/2016.

FINALORDER NO. 70853/ 2016 ...



2 . By, Appeal No. 86808

Per: Ani'lf_ Choudhary . | | |
Heard. As it is admitted fact that the appellant had paid

the differential duty (short paid) with interest, before issue of
SCN, the issue of SCN is hit under the provisions of Set:tj?&an
11A (2B) of the Act. Thus, appeal is allowed. The impugliiéd
01'der.is set aside to the extent it confirms duty and penalty

on the appellant. Appeal allowed. v

(Pronounced in Court)

‘;‘;'“_'gg:’ﬂﬂ R
(ANIL CHOUDHARY)
MEMBER (FUDICIAL)
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